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BAN ON BEGGARY 

973.  SHRI SASANKASEKHAR 
SANYAL : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to refer to the reply to 
Starred Question No. 427 given in the Rajya 
Sabha on the 30th November,  1970 and state  
: 

(a) the names of the States which 
have banned beggary by law; 

(b) the names of any other States 
which propose to impose a ban on 
beggary; and 
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(c) whether Union Government have 
issued any guidelines to the States in this 
behalf in order to ensure uniformity in the 
relevant law in this regard throughout the 
country ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SOCIAL 
WELFARE AND IN THE DEPARTMENT 
OF CULTURE (SHRI ARVIND NET AM): 
(a) The following States have banned beggary 
by law :— 

Andhra Pradesh 
Assam 
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TI"NEW NATIONAL    HIGHWAY    FROM 
AHMEDABAD  TO  BHOPAL 

974. SHRI SAWAISINGH SISO-DIA : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether there is any proposal under 
Government's consideration for constructing a 
new national highways from Ahmedabad to 
Bhopal via Alirajpur, Dhar, Ujjain and Dewas; 
and 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA): (a) and 
(b) The proposals submitted by the 
Governments of Gujarat and Madhya Pradesh 
for new additions to the existing National 
Highway System in their respective states 
under the Fifth Five Year Plan include, inter 
alia a request for declaring the Ahmedabad-
Jhabua- Dhar—Indore- Dewas- Bhopal route 
as a National Highway. This route does not 
touch Alirajpur and Ujjain. This request of the 
Governments of Gujarat and Madhya Pradesh 
will have to be considered under the Fifth-
Five-Year Plan along with similar other 
proposals keeping in view the availability of 
resources, the criteria laid down for declaring 
roads as National Highways and the inter se 
priority of this schemes vis-a-vis various other 
schemes which the other States might submit.] 

 

(b) if so, the details in this regard ? 


